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K .lUma R.ni}
eee Aﬁplicant
And
1. The Director General, e d
Dosrdar shan Mandi Houss, D

New Cslhi.

2. The Diccctor, Doordarshan Kendra,
Ramanthapur, Hyderabad.
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Shri P.Bhagkar
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8g8=3 of the 0.A. contains the scheme dt.9-6-92,
In the said scheme para-2 is redlevant

|engaged fur an aggregate period of 120 days
in a year (Calender year) will bs eligible
Por regularisatian., The broken period in

betueen the engagsment and dis-engagement
witl be ignored for the pury Jas,

The numbaer
I

actual uorklng days in the muster rolls or

of deys is to be computed on the baslis of
attendance sheets or O-gheets.,

oo r
89 undgr

Subsequently the schame dt,9-6-92 was liberalised as per the
scheme dt.17+-3-94

&
i
1

Paras 2 to 4 of tHe schema dt.17-3-84 are
H2.

It has been brought to the notice of -hig
Directorate that although these Casual Staff

Artiasts vesre engaged foo 10 days or have been

working on 2-3 assignments in a month on a con-

solidated amount of m.doo—sou per assignmant

. but in actual practice, they have Lean working
throughout the month. This aspect has bean

examined by the:0irectorate on Cunsultation with
Mxnxstry of Information & Bruadcast1ng and

under.

procedure to be followed for arrivingat the
numbar of days of casual bdoking uwill be as

3.

-~

The number of days of tha purpose of ragula-
rlsatlon will be cumputed on the basis gf, sctual
-..-‘nﬂr- Tvimrm koA

i
P RS L N O I T S P
_ i T
L I R flareinl oon o Ung YUsia
weeL I ralevant 1ioe gr bocking For example, -
PP e ameal Start i-gjgt hae Leen paid an agreeqnate
SUR af TS5/ - in s mancth unether for working for
10 days oc for 2-3 aasignuent Ma menth and the
minimus wine cravalent in the State at the relevant
time wae 5. G0/~ the atgyfrf artist would be deesed to
"avs worked foer 30 days in 3 monen (1.2.85.1500/-
devidad oy S0/-; wbjeet “u the coandytiuon that the
TAYS 86 0o . Luted would need excepd 25
lwt '

“ays in a

which is reproduced be low
2,'0nly those Casual Artists whc had been

L s

B
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for regularisation under the échame dt,17-2-1594,

10

b
(ii)to declare tnat tha applicant is entitlad to !
regularisation’es per orders dt.10-6-92 and 17-3-94 Ml
isgued by 1st resp. ndent;
(iiiJConsequedtly direct t he Regpondants 1 ard 2 to
raguLarlsa the applxcant as productlon Assistgnt with
all consequential and aLLendant benefits from ithe
date her juniois uere regulariged, : t
| s .
6. .. Tha Respondents have Pilsd reply in tnis case. urther N
_— ) |
) I - g
thay'havaialgo filed an additional reply dt.3-7=-97,
7. The applicant has Piled s rejoinuer dt,2-10-~1997,
8. . In the additicnal reply dt.3-7-87 they have mepntioned
ths number of days ths appl;cant had uorkad in the yaa“s 1989,
°1990 and 1991 It 1s_stateq that duqing those three yesargs the o
duplicant had worked  for 40, 20 and B85 days regpectively and that
e § -
the appllcant had not worked 120 days in a calander year.| further
I‘ 1
«hey submgts'that the appiiCantfbecame eligible for regularisaticn

under thefregularisation wheme dt.17-3-94,

to tha raply the partlculars or tha nunber of uorklng daysg

the ﬂeapondants 3 and 4,

gularlsatlon under schsma dt Q- 6-1992.

-

Pl

(
,
Y

9. The Raspcndents 3§

7@ 11—1989 respectluely.

tion s per tha scheme dt.0-6-92. They wers appointed agn

6n adhoc beacis, They uere Tegularised vith effect from 17

10. Tha,ﬁespondents aubmit that the agplicant becam

11, Ve fesl it Preper to refer tg t he

also the liberaliged <cheme dt,17-3-94,

They have algo enclosed

of

Tha appllCant was not eligible for re=-

.

54 u?re booked an 21 10-1959 and

lhay wera Fnund Bllglbla for regulariga-

21=-5~54

“10-940

s

e eligible

sChemg dt ,9=f=g? and

..,.4.
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initial

17,

to clarify

i g o e —— o e

. 10t 17-3-04

_ year and.'secondly; those who are deemaed to hgya

' arrﬁue at the.tptal number of days of thaeir engage-

_ . o
- 65 - '

. !
date of initisl "engagemant is muchear lier than the date

daﬂqﬁgf engagemant of Raspondents 3 & 4,

[nview of the intendmant gf Ehelibaralised sc hama

a
we requested.the learned counsel for the Reapondunt g

the following pointsg ie

(L)uith the'coning into force of the liberali sad
conoitions relating.to the daterminatian of (notional).
days af working, baéeq on.the uagés earned b} 8

casual ‘production Asst.,.the distinction betueen the &
tuo groups of Casual Workera-firstly, those who

had completed 120 tays oF.engagemént_in N3 calander

dona so on account of the hotional number of days

arrﬂuad-at on the basig of the Wages received and

addfd to the actual days of éngagement in order to ; el
menq-ceased to axist;qr oﬁéfata. We are nou tsne ! .
tatively of the view, tnersfore, that from t hs data

EEE iibéralised regulatiaons camg {;For effect, the

ear lier scheme stood completely modified and sn=
larged ta thisg extent,

(a)U?der the circumstances, wag jt nacessary or
pérmisaib}e to go b}tie earlier formula (of:
120 days in a calanhef yéar).and thareby r%gu- , . w
teriss orficials on that basis slone, beforg | i
tgking-up’the Cases of those officigls also
uﬁu Lecame eljigible under . the libera:ised

regulations? Thig point §
a1 I, B

©

8 not clear although

r‘.‘r‘-.-. .'I:'-l' 1
. - Ll
CETOGNTLE en wuligstion o regularise

S sErvices of {hat (Pirat) groun pezfore

: . R
Conesidaring thp L835:i8 of the «tiep group whop
Jecane eligicle tar reguisrisation cn account
U the libsrzli eeg Teguliationg,

* ? "
‘-". e VoL 1T P B [ .
(b usuld Livg tq TGV there are an, speceflic

struzbtions in (g, €3ard Trom the J.5, e

would ALs50 Yike g know, authoritariyneg

-

7 33 tg
ather Kendrae in ths ' ,

rh; Prscticn Cbtaining in

rejard,
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boaked after the applicant was Looked as casual product ig

: - 5.~ L
| oo
~ - . .
- 4, It has also bepn noticed that certain stiff
3 ‘artists were sngaged initially uhen they wer
| overags - according toa the Recruitment Rules. [Ail
| “such ceses, uith the number of days they worked
Lo casuel basis according to ths Fformula laig
‘down in para-3, should be refsrrad to the Dinectorate |
for tsking a decision oun merit, A
X - o
13. It is stated that thei.applicant had not put in the
i : o - »
requisite numoer of wdrking days to consider her for regularisation
bnder the,écheme dt.9-6-92. -The Director General, Doordar shan falt
;tnat bara-? of the schame dt.9-5-92_had arfected certain c a'sual
Droductioniassistants working in the Doordharshan. It is therefore
the lkbu}aiised scheme called "scheme dt,17-3-94" uas erforced, ki
Paras 2 to 4 of the liberaliradfgchema dt.17=-3-94 are exXtracted
?UOUE' .
14, .On going througn théSﬁHSChémas it apears thgt although
cer iin cggual statf artists eng%ged for certain number |of days
and pdrkedionftub or three assignments in z month but in natural
‘ ‘ | -
practice they ware ucrking through out tha month, It is further

F | "
'5;ated ln’the schame dt.17f3-9¢ that the’said aspect was
f l

ihe Virector in cunsultatlon uitq the Minxstry of Intorm

Broadcaqtlng and evolved a schame for liberalised regula

»“Wfag;g:_gg;ng through‘tha schemg dt.9-5-92: andg

;alised schems dt,17-3

leFerPnt schamEq hut the schame cuntxnued with some 1jibe

methods to enable tertain casbal artiats to be reguiarisg

t

18, Ag alreédy stated, the Reapondentg J and 4 usr

sxaminad‘by

ation &

risation,

Ehe 1iba=-

-94 ug ara of the opinion that thay are

ralised

d.
8 casually

[N asgi g-

nov‘ﬁo

Elhs
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' 18, ’ The spplicant was not found eligible for regularisa-

Eionundar the schems dt.g-eigz;' Bhe becams eligible for regula-
risation onty under the liberalised shame dt,17-3-94., The Res-

ponuants-B:and 4 had vorked more number .of days as Casual Staff

ot -y" L
than the spplicant. ‘ha Responddnt® 3 & 4 were eligible for

ragularisation under the scheme dt,9-£~82, Hence the applicant

|
, . i
cannot have any grievance sgsinast the regularisation of Respon-
dents 3 and 4. It is stated tha& the Respondents 3 and 4 uere
. . . . 1
1 ‘ . .

requlsrised on 17=-10-1994, Eyen though'thay wvera regularised on

+

17-10-94 when actually the liberalised scheme dt.17-3-94 was in
L . S L ?
foparation,3 fhey were in fact regularised under the scheme

idt.g-p-gz. jﬁe Respondents have gpecefically stated in their
| . o :

ing upon the availability of vacancies.

19, In para-4 of the additional réply they have further

stataed thag on account of the liberalised sctieme some of casual

)

ﬂ ~ataff uﬁo happengd to be &éniors'to those cesual staff who weras

! | o

reqularised under the -schenie dt;946-92'ﬁecame eligible under the

llberal%saﬂ schams dt,17-3-94,. Furthar the respondents submit
that &g per, the Director General, Doordérshan mesgsage No.d4(1)94-
: . H - : f

Sete e mdniority

S P S O RS I I RS B

TEa ey ey e Chas empmannby 3oy o : ;
visy anongst the combinog 4eMority list against availsole vacan-

cilce | r . =i iy y
1es intha respective Categiry., Thney further state that as per

the soniorit: L a3t
SUALO0City liat nouy wrepared, the applic ant stands st 51.40.3
. ) )

ahd =zp - 1 e oG i )
-ase will be considered for reyularissticn, Thay Further

sbtate that i L . o
H v otinat till the ‘egularisation of al]l the Cacual stzff tha
. = - L [= y

'oji LI l Ih. t = f [ Ilnllt
l s L]

....90
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Houever,

to the additional reply filed on 3-7-07,

(i1)We notic: that the liberalised ragulation
came into effect from 17-3-94, uhsreas Respon

dents 3 & 4 uwere regutarised several months
latar. Thus it is possible to infer that at
the poinﬁ o time of regularising the ssrvicep
of the said Respondents ( 3 & 4), the
liberatised scheme - had already came into
existonce. That' baingﬁgo, it is possible to
lbrgua ~ as was indeed done by the applicénts‘
Icounsel - that mt that particular. juncture, the
applicant as uell as Respondents 3 & 4 had betoms duly
eligible for consideration, and ths case of the '
Epplicant being sanior ta ths said Respondents_

nln terms of the date of Lnltlal engagemant , should
haue received praFadanca over those who ware .

juniors to har;

1
(i1i)1t is also noc clear why Respondants 3 & |4
verea appoiqted on adhoc basisjin the first inatancb
énd Legularisad five months iater, The need gar
justification of t.ig two- -step requiarisation |gf
Casual Jorkers nae&?%bnplanat;on. If this vad
needad#fur any uaL;d adminnxratiue reasons; uhy
cuuxd the same consxdaratlon not be extended to
ths appllcant? .
(iu )1t has been stated t st on ths date of filing

\
TP thu cuuwter-artidauzt, six candidatus uwere found

oive sligiole for regﬁiarisat;on and that the

applxcan* was a. No.3 of the list, UWe would like

.'to knou. the relative seniority of ell the six
:qandidatas and the bdsis of arriving at tha
aeniurlty. viz,, wasllt on the basis the orlglnal

schame or on the basif of the lxberalxsed Taguy !
“1E t.L(Jf'lt}J B e

(U)Fiﬂakly, the num

- rer of vacancies existihg
0h 17-3-94,

and the Occurrance of subsequant

uacancxes uptil now, along with dates on uwhich
such vacancies arose, also neads to he spelt
Dut clearly,

the-learnad-cuunsel for the Respondentsg 1 and 2 cgnfineg

veef,

e e . o PR T

L . I
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.
20, In this view of ths mattar, we find no merits in
0.A.
21, However, we hope and trust that the case of the
| ¥ 1‘ ‘

[ .
cant will be considered as per -her turn in the senicrity Li

regular i'sation under the libe;algﬁg%“

d” scheme dt,17-3-1994,
note thas submissions made by the learned standing counsel f

Respondents that thay-uill not_rasuft to direct recruitmant

all tha casual staff are regularisad.

1

22, With the auove directiona, the C.A, is dispnhsed

lsaving the partissg to bear their oun costs, | A/
. L N

CERTIFIED YO FE TRUT §8DY

e

- Y swnafaw afaes
] Central Administrative Tribunal

‘ e qade ; “
P -BYDBRABAD BENCH .

' COURT OFFICER /

tha

appli-
sf for
We also
or tha

till

of
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In the Ceptral .Admn.: Tribunal °
Hyderabad Bench

R.A. Na. of 1998
in

D.A.No. 47 of 199§L-

" Between:
k. Umarani . Applicant

and

Respondents

Doordarshan A

Filed an:

Filed by:
Mr. Bbaskar Poluri,
Advocate: :Hyderabad.

Counsel for the Applicant

.k
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

R.A.No 386(98 in

3.9,99

Q.A,No, 47/97 | ' Date of Orders
BETWEEN 32

K.Uma Rani | | | .. Applicint,

1, The f{erpxx¥ Director General,
- Doordarshan, Mandi House,
New Delhi., :

2, The Director, 'Doorc“za'rshan If:endra,
Ramanthapur, Hyderabad,

3. RaMath.

4. Mohd,Mipahid, | | .. Respondents,

Counsel for the Applicant .o Mr.P.Bhaskar

: | i
Counsel %or the Respondents ee Mr,B,N,Sharma

7/

CORAMz2 °

HON'BLE SHRI R.RANGARATAN : MEMBER (ADMN,)

HON'BIE SHRI B,S,JAI PARAMBSHWAR ; MEMBER (JUDL,)

TN
-~ ' |

]

X As pef Hon'ble Shri B.S.Jal Parameshwar, Member (4

None for the applicant., Mr,3.N.3harma, learned

standing counsel for the respondengs,

fudl,) X
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2. Thé applicant in the OA has filed this applic¢ation
to review the order dated 27,11,98 passed in OA,47/97,

By the said order the OA was dismissed.

3. The applicant was working as Casual Production Assistant
“from 14,8.89 under the Respondent No.2, As per the|directions

of the Principal Bench of the Tribunal the respondents had

of Casual Production Asst,
formulated a scheme for regularisation/dated 9.6,92, The

applicant could not be regularised under the said sc¢heme,

Inorder to give benefit t0 some of the casual arbisans

who could x_:ot be regularised under the sald scheme dated
9.6.92 a further écheme was introduced from 17,3.94, The
respondents submitted that the case of the applicant will

be considered under the said scheme dated 17.3. 94 which

has to be consideréd as per the seniority and that her name
is at Sl.No.l:E. Before the introduction of the sécon;i scheme
dated 17.3.94 the Respondents }3 and 4 were regularised under

t

the a%;tid scheme dated 9,6, 92,
4, The spplicant feeling aggrieved as regards the
regularisation of R~3 and 4 had filed the OA challenging

their regularisation, The respondents in the reply |categori-
cally stated that the applicant was not eligible for regularisatic
under the said scheme dated 9,6,92 and that her casel would

be considered undexr the liberalised scheme dated 17)3.94,

)V




While the OA was heard at length we felt that the sch
dated 17;3.94 was a continuous one of scheme dated 9,

However, we felt that the scheme dated 17;3.94 was a

scheme which was to enable certain casual artisans who

could not be regularisedunder the scheme dated 9,6, 97

the respondents themselves had in their reply category

e

eme

6,92,

fresh

. As

ically

stated that the case of the applicant would be considered

under the schemé dated 17,3,94 we dismissed ghe OA,

5. The applicant now wants to contend that the di

of the OA is erroneous that the respondents had not an

queries of the Bench, that regularisation on the basi
the combined seniority as per the letter dated 5,10.9
not correct that the respondents 3 and 4 were regulan

subsequent to message dated 5,10,94 and that she was

for regularisation even on the basis of the Seniority

6. The scheme dated 17,3,94 wds formulated only t
help those casual staff who could not be regularised
the scheme dated 9,6,92,

the basis of initial engagement but on the basis of 1

days of casual service rendered, While filing the ad

smissal

swered the

s of

4, 1is

rised

eligible

O
undex
The seniority is not determined on

umber of

ditional

reply, the respondents had furnished the details of casual

service rendered by the respondents 3 and 4 during the years

1989, 90 and 1991, .

A~

eed
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Te Tﬁe department has issued a letter dated 5, 1¢
The respondents have undertaken to regularise the s
of the appliCant under the scheme dated 17,3, 94‘1. I

view of the matter we find no merits in the RA,

8.  In fact the learned counsel for the responde

contended that even any latent error appears in the
that is not a justification for warranting review,
Telied upon the decision of the Supreme Court in 19

{8) sCcC 715 ( Parsion Devi v, Sumitri Devi }i

0,94,
ervices

1 that

nts

order

9. . In that view of the matter, we find no merits :I.n‘

the appliCatien; Hence the RA is dismissed, NoO costs,

Emper (Judl, ) Member (Ad

gqt1°) - ' |
/  Dated 3 3rd September, 1999

(Dictated in Open Court)

( R.RANGARAJm )

[3
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